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[SHRIMATI INDIRA GANDHI]
The above-mentioned decisions have 

been taken, keeping in view the re­
quirements of the integrated State, 
the legitimate interests of the people 
of both the regions in the matter of 
public employment and education, 
and the assurances given in this 
House. Government hope that these 
decisions will receive general accept­
ance in the State and will be imple­
mented in a spirit of understanding, 
co-operation and accommodation.

I appeal in particular to all Mem­
bers of Parliament to help in main­
taining peace in all parts of Andhra 
Pradesh

SHRI K. RAGHU RAMAIAH 
(Guntur): * •

SHRI SHYAMANANDAN MISHRA 
(Begusarai)- On a point of order. 
Will all these things go on record?

MR. SPEAKER: If I allow you I
will have to allow others.... (Inter­
ruptions) I am sorry; I cannot allpw 
any question. Later on, if you want 
a discussion, there will be no bar, but 
not now. After all, there are rules; 
a Minister makes a statement and no 
question will be put That is the clear 
rule

DR. G. S. MELKOTE (Hyderabad): 
Will his statement go on record?

ME. SPEAKER: Why not? This is 
not a meeting in camera.

DR. G. S. MELKOTE: With great 
respect. I have to submit that I heard 
the Prime Minister speak.........

MR. SPEAKER: I have given my
ruling.

DR. G. a  MELKOTE* That is what 
1 am saying If Shri Raghu Ramaiah’s 
statement is to go on record.!...

MR SPEAKER: No, it will not go.
SHRI K. RAGH0 RAMAIAH: 

Which will not got

MR. SPEAKER; If I Allow one 
Mwnber, there will be so ragnjl K

•Not recorded

will be better if you take some other 
opportunity.

12.42 hr*.

BUSINESS ADVISORY COMMUTE!
NINTEKNTH REPORT

THE MINISTER OP PARLIAMEN­
TARY AFFAIRS AND SHIPPING 
AND TRANSPORT (SHRI RAJ 
BAHADUR): Sir, I beg to move:

“That this House do agree with 
the Nineteenth Report of the Busi­
ness Advisory Committee presented 
to the House on the 24th November, 
1972.”
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SHRI INDRAJTCT GUPTA The 
stsftement made last Friday by the 
hon Minister regarding busmess itr 
the following week was sabseijueotly 
discussed again in a special meeting 
of the Business Advisory Committee 
and some amendments and modafica* 
turns were suggested and they might 
have been accepted What is that 
modified programme going to be9

MR SPEAKER If they were modi­
fied, they will be in the decisions 
which will be implemented

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour) On a point of 
order, Bir You were good enough 
to tell us that all those who have 
given under Rule 189 for short

duration discussions were not present 
u the Business Advisory Committee 
and we may have another meeting *1 
the earliest qpportumy This is con­
fusing

MR SPEAKER Let me put thss 
motion first

SHRI H N MUKERJEE (Calcutta- 
North-East) I would not have in­
tervened except for what I fear is au 
infraction of the rights of the House 
I do not know what transpired in the 
Busmess Advisory Committee Nor 
mally even though we accept what 
ever is reported by the Business Ad 
visor) Committee, the House has a 
right very definitely if it wishes to 
point out certain deficiencies We are 
on this ooassum kept completely in the 
dark and we are mystifyingly being 
told that something was being done 
behind doors

MR SPEAKER Not at all
SHRI JYOTIRMOY BOSU You in 

your wisdom had ruled that sill 
those who have given notice of 
motions under Rule 193 be summon­
ed on Monday

SHRI H N MUKERJEE I gave 
notice of one such motion under that 
rule whatever it may be and I have 
not been asked to do anything

SHRI SAMAR GUHA (Contsu) On 
the last occasion when the statement 
was made that during this week a 
discussion on power shortage and 
some other discussion would be there 
we disagreed and wanted that two 
other non-official motions should b'* 
taken up What h a p p e n e d  to that?

MR SPEAKER The details will 
be circulated

SHRI RAJ BAHADUR As just 
now stated by Mr Bosu, the Business 
Advisory Committee had expressed a 
wish that these members who had 
tabled motions under Rule 193 may 
be invited

SHRI INDRAJIT GUPTA Rule 
204
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SHRI RAJ BAHADUR About rule 
189, the rule is quite clear Certain 
subject# had been suggested by some 
members in the Business Advisory 
Committee It is for me to consult 
the convenience of the concerned 
ministers to find out when could 
they spare time and also what infor­
mation they have got to fully reply 
to the points that might be raised 1 
will make these enquiries and them 1 
will include such of the motions as are 
accepted in the statement that I would 
make about the Business of the House 
fdt the next week It is for the Gov­
ernment, it is for the Speaker in con­
sultation with the Leader of the 
House to allot time for the discussion 
of a No-day-Yet-Named motion 
Under Rule 190 the Speaker has to 
consult the Leader of the House in 
regard to the days or dates for the 
discussion With regard to those days 
and dates, I as Parliamentary Aflfaiis 
Minister, have to consult the ministers 
concefruid I will consult them and 
such time a& is suitable to the Gov­
ernment for the discussion of t> 
motion will be communicated to the 
Speaker (Interruptions) I would not 
like to make any compromise on that

SHRI SHYAMNANDAN MISHRA: 
He says he will select the subject It 
is completely wrong

SHRI RAJ BAHADUR Rule 190 is 
quite clear It says

'The Speaker may, after con­
sidering the state of business in the 
House and in consultation with the 
Leader of the House allot a day or 
days or part of a day for the dis­
cussion of any such motion."

He has to consult the Leader of tuft 
House or me I, on my part, have to 
consult the Leader of the House 4r 
the Minister concerned Th*n only 
the busmens of th$ House cm  be 
ftgfed It is not as if time can be 
allotted for any and every motion 
for discustlon without consultation,

SHRI 1NDRAJIT CJUPTA. So far 
as the fixation of date and time it 
concerned, the Minister is right that 
he has to consult his colleagues But 
on that day in the BAC it was agreed 
as to which subjects should be taken 
up, the dates to be announced later. 
Now why does he give this incom­
plete report?

SHRI RAJ BAHADUR I suggested 
that 1 will consult my colleagues and 
then report to you

SHRI SHYAMNANDAN MISHRA 
Sir, on a point of order Since this 
happens to be a matter of vital 
importance to the functioning of this 
House I would seek your ruling on 
this If the hon Mimstei says that h» 
has not agreed to the subject that has 
to be taken up by the House, $ien 
wduld it be the position that if the 
Minister does not agree to the subject 
we can never take up that subject for 
discussion m this House’

SHRI RAJ BAHADUR On that 
day I submitted m respect of one 
motion namely on food I consulted 
my colleague and that we are ready to 
discuss it When other subjects were 
mentioned I said that I will have to 
consult my colleagues I cannot accept 
them without consulting my colleagu* 
es

SHRI SHYAMNANDAN MISHRA 
I am on a point of order and it is the 
Minuter of Parliamentary Affairs 
who infringes the rule by not allow­
ing me to complete the point of order 
The point is that if it is left to the 
government to choose the subject on 
which they can agree to have a dis­
cussion, then all Inconvenient «ub- 
jects would be set aside and they can­
not be taken up for discussion That 
is not a position on which we can 
agree on any account

Secondly, if the hon Minister tftktn 
VP the position that we eaimot tod  
any lime during the oootw of *$s 
session tpc such discussions, woulif'ta 
submit to 4jh*t ' A
decision? T tm  li M u d  come ttf tilt 
question of co-operation between the
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government and the opposition and 
there will be a situation in which it 
would be difficult lor the govern­
ment business, to be transacted. We 
have got certain priorities which we 
had indicated to you before tne sess.on 
commenced and also to the BAC, we 
want these subjects to be taken up f.or 
discussion and time must be found for 
them by the government. Otherwise, 
government would be .taking a risk 
and they would be breaking all rules 
on co-operation between the two aides 
of the Hojse

SHRI INDRAJIT GUPTA: In the 
BAC meeting, which you presided 
over, no subjects were decided; that 
is what he has said.

SHRI SEZHIYAM (Kumbakonam): 
This is a departure from the accepted 
convention that has been followed nil 
these years The Minister quoted 
rules 189, 190 and 193. Those rules 
relate to the admission of motion. He 
cannot decide on the type of motion 
to be taken for discussion. The 
Minister says that he will consult the 
Ministers and find time for such 
motions. Previousy wo used to have 
a sub-committee of the BAC which 
would go through all these motions, 
consult the members who gave notice 
of them and then pick up three or 
four motions. Now the Minister says 
that it is for him to choose a parti­
cular motion.

‘ SHRI RAJ BAHADUR: I have not 
said that.

SHRI SEZHIYAN: That is what
you have said. You said you wjII 
decide after consulting your colleagues. *

SHRI JYOTIRMCfif BOSU: Sir, I
have been involved in the ' Business 
Advisory Committee since 1987. In 
the last session, we had taken a deci­
sion that every week there would be 
either two motions tinder 193 or one 
under 193 and one under 184 but «o 
far two weeks have passed and not a 
smgle motion has been discussed.. .

MR. SPEAKER: Let me first deal 
with the point of order. I thought 
you were speaking on the same point 
of order. You can raise it later on.

The other day, when the matter was 
raised, instead of deciding it here, I 
thought we should discuss it in the 
Business Advisory Committee and 
that is why the meeting of the Busi­
ness Advisory Committee was held 
the same evening. We had a good deal 
of discussion. We accepted the inter­
pretation that the Sp3aker admits tha 
motions but, once they are admitted, 
the choice of accepting or not accept­
ing does not remain. Only one aspect 
is left and that is that thi Govern­
ment will fix a day for the discussion.

Mr. Raj Bahadur on that day was 
right so far as the first part id Con­
cerned. But he is not always wrong 
or always right nor I am always right 
or wrong because in such matters 
we always discuss and straighten 
these matters.

There is no question of prestige in­
volved here, over hair-splitting in­
terpretation of these things. That ’S 
not the question. Once these motions 
are admitted, they go to the No-Day- 
Yet-Named Motions Committee. 
There is a sub-Committee, the No- 
Day-Yet-Named-Motions Committee. 
They choose some motions and then 
they are printed in thp Bulletin and 
then they are discussed.

Again, in the Business Advisory 
Committee, we did accept—he was 
also agreeable; please tell me if I 
am wrong—that the Members should 
be consulted. Supposing a Member 
has six or seven or eight motions in 
his name, he is to be consulted as to 
which one he will prefer to be takrn 
up for which a day will be fixed toy 
the Government. In that case, the 
Member who has No-Day-Yet-Named 
Motions in his names will be asked 
as to which one'he would like to "be. 
considered.
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[MR. SPEAKER]
Then, we decided in that meeting 

that next Monday or immediately the 
following working day, the Members 
will be contacted as to which one they 
would like to be considered. Also, 
we keletMMd a few of them. Now, for 
those selected motions, of course, 
there is m  need of consultation with 
the Business Advisory Committee 
but, in the past, we had a Sub-Com­
mittee and they were consulted. In 
spite of the fact that the rules are 
silewt on it, where you are correct that 
the Business Advisory Committee 
need not be consulted; the practicc 
was that there was a sub-Committee 
and they were consulted. That prac­
tice was followed in the past. That 
is why some Members said, “ Why 
not the whole committee meet?” The 
Committee is also like a sub-Com­
mittee; it is not very big. This is 
what was decided the other day.

Now, about those few motions that 
ware selected that day and about 
ofhers for which we dcdded that the 
office or you yourself will contact the 
Members as to which one they would 
like to be considered out of so many 
they have given. They 'will be put in 
the Business of the House. Nobody 
disputes your fixing of day. Nobody 
disputes that you are the overall 
master so far as the day to be fixed, 
but the day should be fixed. Am I 
right or wrong?

13 hn.

SHRI SHYAMNANDAN MISHRA: 
You are very right.

SHRI RAJ BAHADUR: Sir, your 
word is law for m e ....

MR, SPEAKER: Not ** law i n  » t f .  
That means you also.

SHRI RAJ BAHADUR: I f  that Is 
the wish of the Members of the Oppo­
sition, I have to respect it in every 
manner.. . .

Mil. SPEAKUR: Please don't say 
that I « n  adding loiatthtog a**, i

am just repeating what was there. 1 
am not asking for any favour.

SHRI RAJ BAHADUR: First of 
all, I would like to disabuse their 
minds that the Government was at all 
keen to avoid any discussion on any 
subject The question is that there 
are hundreds of No-Day-Yet-Named 
Motions. If X remind you—1 did not 
want to raise any unnecessary con* 
troversy here—all these No-Day-Yet- 
Named motions which were listed 
for business on that day were also 
mentioned by the Members earlier in 
the Business Advisory Committee. 
They were keen about drought, about 
flood, about all these things, may be 
they are not so keen now. But, my 
duty is and as I say, as soon as you 
say, ‘You admit this’, it comes to a 
question of allocation of day and 
date.

You also said that Members should 
be consulted. The Business Advisory 
Committee had a sub-committee 
which chose the subjects. Now, the 
BAC does not have the sub-commit­
tee. Now it comes to the BAC or the 
Members concerned. I can certainly 
consider whether as a matter of 
courtesy as a matter of dealing with 
each other in a harmonious way, X 
should consult the Members oppo­
site. Bui, the Buie does not ask mo 
to do that, if I may say «o.

SHRI SHYAMNANDAN MISHRA: 
Abort wlmt?

SHRI RAJ BAHADUR: About any 
obligation that I should consult 
Speaker also said that.

.SHRI SHYAMNANDAN MISHRA: 
No, No.

SHKXRAJ BAHADUR: L etvs see 
the Rule es ft is. t »  not wW» 
what the M e  should be.

MR. SPEAKER: Ybt* ire  e0rr«#!t 
•bout the ttulee. It toes net men­
t io n ....
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SHRI RAJ BAHADUR; As fax as
the Rule is concerned, I am correct 
That is what I wanted to submit

Now I must submit that once you 
have chosen certain subjects, will he 
not accommodate the Government 
Ministers also whether they are pre­
pared for a particular subject to be 
taken up on a particular day’  (Inter­
ruptions) I am asking for the date 
Maybe out of three subjects we can 
take one this week, one next week 
and the third one next session Maybe 
this is possible

SHRI K S CHAVDA (Patna)
Next session7

SHRI RAJ BAHADUR If not next 
week, then m the week next to that

MR SPEAKER Sometimes, Raj 
Bhadurji, if you will not go further, 
you will not be complicating the 
(ssues
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Never We do not proceed with 
that spirit We persuade each othei 
We request each other We are all 
equals. It does not matter you have 
made me sit here that I should con­
sider myself as super-human

Please don’t take it like that
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SHRI JYOTIRMOY BOSU: Even I 
don't take it like that

MR SPEAKER I know it suits 
you very well

PROF MADHU DANDAVATE 
(Rajapur) He is the most sober 
man in the House
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We have fixed the days,
The question is

“That this House do agree wilH 
the Nineteenth Report of the Busi­
ness Advisory Committee pin- 
sented to the House on the 2.11b 
November, 1972”

The motion too* adopted 
13.06 brs

PAYMENT OP BONUS (AMEND­
MENT) BILL*

THE MINISTER OP LABOUR AND 
REHABILITATION (SHRI R K. 
KHADILKAR) Sir, I beg to move 
for leave to introduce a Bill further 
to amend the Payment of Bonus A A  
1965
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